
CENTRAL administrative TRIBUNAL. PRINCIPAL BENC
RA NO.278/97 in OA-748/9A

New Delhi, this 20th day of November. i997
e t lakshmi Swaminathan, Member(J)Hoh'ble smt. Lakshm Member(A)

Hon ble Sn. t).r.

Sh^-i Gulzar Singh,
q/o Sh, Sadhu Singh,
R/o 12, Chelmsford Road, AppHcan

Delhi .

(By Shri G.D. Bhandari. advocate)
versus

1 union of India through
the General Manager,
Northern Railway,
Baroda House,
New De1hi.

the Chief Engineer,
Northern Railway,
Baroda House,
New Del hi.

The Divl. Railway Manager,
Northern Railway, Responderts
Ferozpur Cantt.

ORDER(in circulation)

Hon'ble Sh. S.P. Biswas
nt is seeking a review of theThe applicant is seeM y

and order dated 20.9.97, by wh,ch OA 748/94
,3.issed being devoid of .erits, claiming Tne.

• „ —f "Fart on the face of >•
Q^Por of law and question

record.

4r- 1-hat 'the Tribunal "loc
1 4m ^nr the review is tnatthe claim tor unw

not taken all the grounds advanced by the appl-.a't^^^
n,, OA. on the other hand, we find that we have r,gr,..
covered those grounds inpara2(i)to 2(vn)

^,4r~h were insisted upon by thejudgement, which were
1 for the applicant and more relevant f:counsel tor une

c- 4-w^ r-ase Before delVvcnnuadjudication of the case. .
/-arefully gone through the p tjudgement, we have carefully go

out

"ea: nod

propT:"



-2-

avaiiable on record and also the submissions made by the

parties at the time of final hearing of the case.

. Therefore, the review applicant cannot come with a lane

excuse that som.e of the grounds were not considered r>

us, v/hich even otherwise we considered^ as not germane to

the main issue. V^e, therefore, feel there is no err^,

apparent on the face of the record as allegded. The PA

is a.ccordingly dismissed.
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CS P ai&waSl (Mrs. Lakshmi Swaminathan
'̂ Mem^BerCA) " Vice-Chai rman( J )


